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7" Floor, Hindustan Times House,
Kasturba Gandhi Marg, New Delhi

NF-12035/3/2021 Dated 02.12.2021

To,
1. All Ministries / Departments of Government of India,
2. All State Governments / Union Territory Governments

Sub: Filling up of posts of Sr. PS and Private Secretary in NFRA at New Delhi on Deputation

Sir,

National Financial Reporting Authority (NFRA), New Delhi, is a statutory body set up under
Section 132 of Companies Act, 2013. NFRA has been established to protect the public interest and the
interests of investors, creditors and others associated with the companies or bodies corporate by establishing
high quality standards of accounting and auditing and exercising effective oversight of accounting functions
performed by the companies and bodies corporate and auditing functions performed by auditors.

2. The Authority proposes to fill up the posts as per details stated in the Annexure - I in its
headquarters at New Delhi from officers of Central Government or State Governments or Union territory
Governments on Deputation, initially for a period of three years in accordance with the Recruitment Rules
notified vide Extraordinary Gazette No. 369 dated 16.5.19 of Ministry of Corporate Affairs (Copy of the
same is enclosed as Appendix I):

3. It is requested to forward applications in the prescribed proforma (Annexure —II) along with
attested copies of ACRs/APARSs for the last five years, Vigilance clearance and Cadre clearance of eligible
candidates whose services could be placed at the disposal of the Authority immediately in the event of their
selection. The application should be sent through proper channel in an envelope superscribing the post
applied for, to the Secretary NFRA, 7th Floor Hindustan Times House, K.G. Marg, New Delhi — 110001
so as to reach the undersigned on or before 2 months from the date of publication of advertisement
on this Vacancy Notice in Employment News. Advance copy along with stipulated documents may
be sent on email id manager-admn@nfra.gov.in. (Note- In case of any change in this notice the same
will be displayed on NFRA website as such the interested officers are requested to see the NFRA website
nfra.gov.in regularly)

G

/ Ao

(Arun Kumar Singh)
Deputy General Manager, NFRA
Encl. As above.

Copy to:
1. Joint Secretary, Ministry of Corporate Affairs: for kind information.

2. Director (Admin), DoPT with request to kindly arrange to put up this Vacancy Circular on the
Vacancy Notifications of Min./Deptt./Org. in GOI section of DOPT website.

3. Under Secretary (CS-II (A)), DoPT with request to kindly arrange to put up this Vacancy Circular
on the What’s New section of DoPT website for wide publicity.

4, US (Competition), Ministry of Corporate Affairs with request to arrange to put up this Vacancy
Circular on the website of Ministry of Corporate Affairs.

5. IT Team of NFRA with request to put up this Vacancy Circular on website of NFRA, social media
handles of NFRA.
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Details of Posts to be filled up in NFRA

ANNEXURE -1

S.N. Name of | No. of Basic Pay | Eligibility Criteria Educational
Posts likely* Qualification
] vacancies -
1. Sr. PS. 3 Level 8 For Deputation (including | Essential:
(Rs. 47600- | short-term contract):
105900). Graduate  degree
An officer of  Central | from a recognized
Government or State | university or
Governments or Union | equivalent.
territories:
Desirable:
()in the grade rendered after
appointment  thereto  on | Working
regular basis in Level 8 | experience in
(47600- 151100) in the pay | regulatory
matrix or equivalent; or Authority or
Statutory Bodies or
(ii) with a minimum of four years | Other Government
of regular service, in the | Institutions.
grade rendered after
appointment  thereto  on
regular basis in Level 7 (Rs.
44900-142400) in the pay
matrix.
Age Limit for Deputation /
Short term Contract
The maximum age-limit for
appointment by deputation or
contract shall be not exceeding
fifty six years as on the closing
date of receipt of applications.
2. Private 1 Level 7 For Deputation (including | Essential:
Secretary (Rs. short-term contract):
44900- Graduate  degree
99800) An officer of  Central | from a recognized
Government or State | university or
Governments or Union | equivalent.
territories:
Desirable:
6) in the grade rendered
after appointment thereto on | Working
regular basis in Level 7 (Rs. | experience in
44900-142400) in the pay | regulatory
matrix or equivalent; or Authority or

(ii)  with a minimum of four
years of regular service, in the
grade rendered after
appointment thereto on regular
basis in Level 6 (Rs.35400-
112400) in the pay matrix.

Statutory Bodies or
Other Government
Institutions.

&
—_—
~—



| Age Limit for Deputation /|
Short term Contract .

The maximum age-limit for
appointment by deputation or
contract shall be not exceeding
fifty six years as on the closing
date of receipt of applications.

*No. of vacancies may be revised upwards in in case vacancies remain unfilled or fresh vacancies arise and
may be revised downwards in case existing vacancies are filled up during ongoing recruitment processes.

Notes:
L. Deputationists shall not be eligible for consideration for appointment by promotion.
2. The period of deputation including the period of deputation in another ex-cadre post held

immediately preceding this appointment in the same or some other organization or department of the
Central Government shall ordinarily not exceed three years. It may be extended for another two years such
that the maximum period of deputation shall not exceed five years.

4, The other relevant documents enclosed are as under:

(i) Min. of Urban Development OM No. 12035/12/2013 — Pol.Il dated 15.01.2014 at Appendix II.

(i) MCA letter No. NFRA-07/ 1/ 2018 — NFRA-MCA dated 30.12.2020 w.r.t. GPRA at Appendix III.

(iii) MCA letter No. NFRA-05/19/2020-Comp-MCA dated 29.10.2020 at Appendix IV.

(iv) MCA letter No. NFRA-05 / 19/ 2020 —Comp-MCA dated 24.05.2021 at Appendix V.

(v) MCA letter No. NFRA-05 / 7/ 2020 -Comp-MCA dated 21.09.2021 at Appendix V1.

5. The other Terms and conditions of deputation in respect of the above posts will be as decided by
MCA.

5. Dearness Allowance: Dearness Allowance (DA) rates in respect of NFRA pay Scales for November,
2021 to January, 2021 is 91.20%. Presently the revision of DA is quarterly, as under —

February, March, April
May, June, July
August, September, October
November, December, January.




Application form for vacancy in NFRA

Post applied for:

Application is for Deputation

ANNEXURE 11

Passport size
recent Coloured
Photograph of
applicant

SL. Particulars Details to be filled by the Applicant
No. ]

1. | Name of Applicant

2. | Present Designation .

3. | Name of Organization employed with R - -

4. | Type of organization employed with from among: R -
Central Government / State Government / Union
Territory Government

5. | Service to which the officer belongs to :

6. | Contact Details
Office Address
Email
Mobile No.
Land Line No.

7. | Name, Designation, email ID, Phone No of Cadre S
Controlling Authority.

8. | Name, Designation, email ID, Phone No of Relieving
Authority in case selected.

9. | Whether currently on deputation? If yes, )
Date from which on deputation:
Name of organization on deputation to:
Designation on which on deputation to :

10. Date of Birth (attach proof of DOB)

- S -



11

Age Limit permissible for the postason | Age of the applicant on the closing date of
the closing date of receipt of application | receipt of application
for the post applied for

12.

Date of Retirement under applicable service rules
where employed.

13,

Educational Qualification

Essential Educational Qualification Required for | Educational Qualification* i
the post possessed by the applicant (attach
self-attested supporting document)

Graduate degree from a recognized university or l
equivalent.

Desirable Qualification stated for the post | Qualification possessed by the applicant “
(attach self-attested supporting document)

)] working experience in dealing with
Regulatory Authority or Statutory
Bodies or Other Government
Institutions;

(ii) working knowledge of com;ufer;

(iii)  skill in stenography and typing.

14.

" Post Held on regular basis (i.e. substantive) '
| basis
|

| Scale of pay drawn on regular basis (ie.

‘ substantive) basis |
|

| Level of Pay drawn on regular- basis (i.e. |
substantive) basis

Date from which service rendered in the said
level on regular (i.e. substantive) basis

15.

Experience*

' Grade/ Minimum length of | Requirement for the post | Actual service details of |
service applied for applicant in this regard

Grade in which minimum
length of service required on
regular basis (i.e. substantive)
basis

Minimum length of service in
the Grade on regular basis (i.e.
substantive) basis

—{ -




‘Give details of Experience in reverse chronological order (rﬁay attach additional sheet)

16.] Any other information applicant would like to submit
in support of your suitability for the post applied for

17, Attested copy of last 5 Years APAR attached **

18.| Copy of Vigilance Clearance attached k-

19.| Statement of Purpose in 100 words

Note- Please page number the entire set of application and attach an index of the documents attached.

*Kindly attach copy of Educational Qualification and Experience in support of your application as required
for the post being applied for.

** To be filled by Competent Authority forwarding the application

It is certified that the details given above are true.

Signature of the applicant

Date
It is certified that the details given above are verified with service records of the applicant and found to be
correct.

Signature and Seal of the Competent Authority

of the organization forwarding the application

Date

Address, Tel. No., and Email id of the
Competent Authority forwarding the Application

7 -
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 16th May, 2019
G.S.R. 369 (E).—In exercise of the powers conferred by sub-section (11) of section 132 of the Companies Act,
2013, the Central Government hereby makes the following rules, namely:-
1. Short title and commencement. - ({) These rules may be called the National Financial Reporting Authority
(Recruitment, Salary, Allowances and Other Terms and Conditions of Service of Secretary, Officers and Other
Employees of Authority) Rules, 2019.
2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions. - (/) In these rules, unless the context otherwise requires,-
(a) “Act” means the Companies Act, 2013 (18 of 2013);
(b) “Authority” means the National Financial Reporting Authority (NFRA) constituted under sub-section (1)
of section 132 of the Act;
(c) “employee” means employee of the Authority including Secretary, Officers and other employees;
(d) “Schedule” means the Schedule annexed to these rules.
@ Words and expressions used and not defined in these rules but defined in the Act shall have the same
meanings as respectively assigned to them in the Act.
3. Recruitment and appointment of employees.- (/) The number of posts sanctioned at each level or grade,
mode of recruitment, eligibility and composition of Departmental Promotion Committee for each levels or grade shall be
such as specified in the Schedule.
@ Appointment in all levels or grade shall be made by the Central Govermnment as per the
recommendations of the Departmental Promotion Committee as specified in the Schedule.
® The Authority shall invite applications from eligible candidates after observing due process, examine
suitability of their candidature and provide the list of eligible candidates to the Departmental Promotion Committee to
undertake the selection process.
)] The Authority shall forward the recommendations of the Departmental Promotion Committee to the
Ceniral Government for consideration and appointment to all the posts.
4, Pay, allowances and other benefits.- (J)  Pay of an employee of the Authority shall be such as per the
Level in pay matrix as approved by the Central Government or pay scale as specified in the Schedule.
(V3] An employee appointed on deputation to an éx-cadre post may elect to draw either the pay in the scale
of pay of the ex-cadre post or his pay in the parent cadre with deputation allowance.
(3) The Secretary, officers and employees of the Authority who are not on deputation shall be governed
by the new pension scheme.
@ The Secretary, officers and employees of the Authority who are on deputation shall be eligible for
pension and retirement benefits, if any, as are available to them in their parent Ministry or Department or organization.
(5) For an employee other than an employee on deputation to the Authority, the Authority may, from time
to time, frame such schemes and allow such other benefits for the welfare of the employees on such terms and
conditions as may be approved by the Central Government from time to time.
s. Official visits abroad.- (1) The official visits to abroad by Secretary, officers and other employees of the
Authority shall be undertaken with the prior approval of the Chairperson of the Authority or any other Member or
officer of the Authority authorized by the Chairperson.

(2) Instructions issued by Ministry of External Affairs and Ministry of Finance as amended from time to
time shall be applicable.
6. Residuary provision.- Matters relating to the terms and conditions of service of the Secretary, Officers and

Other Employees of the Authority with respect to which no express provision has been made in these rules, shall be
referred by the Authority to the Central Government for its decision and the decision of the Central Government shall be
binding on the parties.

7. Power to relax.- Where the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by order and for reasons to be recorded in writing, relax any of the provisions of these rules with respect to any
class or category of persons.
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APPENDIX — T

' 491606/2021/IT NFRA
( A )
' NaxanJEEEm34mu:
o of Uroes Oy iopmant
Ministry of Urban Deve
Directorate of Estates
Policy-il Section

Nirman Bhavan,
New Dalhi — 120 208,
Dated the 15" January, 2014

(T IGE MEE MANIIN

Subject: Ratention of General Pool Residentisl Accomimodation by the Central
Governmrent Officers on  deputvdow . 0. - Public  Sector
Undertakings/Stetatory/Antonomous Bodies sad on  deputatlon. to
inefigible officos at Dolit pfter serving on central diputstion under

Central Staffing Scheme.
The following guidelines were issued Vide O.MN0.12035/34/92-Polli dated
11.102000. for retention of Ganheral Poot Residential Accoramodation by ‘e Cehirat
Govemment Officers on deputation to Publle Sector Undertakings/Stetutery/

‘Autonemous Bodlas:

() officers posted to PSUs/Statutory/Autonomous Bodies, etc. on depiutation
basis, at the tine of its. initlst i (may ba sllwwad cetention of
General Pool Residintial Accommpdation that they were occupying fora
maximum:period of 5 yeers and the concemed organisation should pay an
amount equivalent to the House Rent Allowance admissibls o the officer
plus the flat rate of Ucence fee preseribed by the Central Govermnment from
time to time in respact of sald General Pool Residentisl Accommodation,
The concemed organizations may, however, recover normal licence foée
from the officers, .

(i) the officers posted to PSUs/Statutany/Autononious Bodias, on mandatary
basts or under Central Staffing Scheme may be consklared eligihlo for
allotment/retention of General Poot Accommodation pnd-the concemed
organisation should pay an amount equivalent to the Hoose- Rent
Aliowante admiissible to the ‘cificer, plus the flst rate of licence fee.
prescribed by the Central Govt from time to time, in respect of the
General Pool Resldential Accommodation to be allotted/retalned by such
officers. The organisation muay, however, recover nomal licence fee from:
the concemned officers;and. . .

(i) the office of the Establishmicnt Officer, Departmant of Personnel &
Tealning shall issue a cartificate that the posting of the offiow conoernad
1o the PSUs etc. (s on mandetory basls, or under Central Stéffing Schame,

without sesking his/her option, and is b public interest.

2. In addition to tha above existing pravisions on this matter and the difficutties

faced by the All India Services Officers and Gentral Group ‘A° Civit Services Officers, who
joina non-CS5 post for balance tenure of central deputation after serving four

-\g§ -

1090,
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yedrs on Central Schams, for retention-of gendral pool residential
accommodation, it has also been decided by the competent authority that

@ ratention of general pool residential accommodaticn may be allewad to
mmrmsumomm-mmpwm&m%
who satva on Central S Sdmmmmmu&pum
for at lesst four years and thereafier, join » Pon-CSS post for. batance
terre of thelr central n a8 long a5 the non-CSS post ts located in

) In such cases, the Estsblishment Officer would lssue & canificets to the

N effect that tha officer concemed had served for at teust four years Uy €SS
post and she/he needsd to rataln Government sccommodation for her/hls
balonce tenure on non-<CSSpost,. * .

() The concemed organization shell recover from the <alsry of the officer
¢oncemed an amount equl to House Rant Allowance adralssitito anxd
normal licence fee as pri for the accommadation by, the Central
Gaverament from time to time and! remit the amount s6 racovered to the
Direciorate of Estates evéry month. - i .

3, T rders are issued in suparsession of O.MNo.12035/4/92-Pollf dated

s
Deputy Diractor of Estatys
& 2306 1372
To
1 All Minlstvries/Dapartments of tha Govemment of Indla,
2 All Sactions and Officers of iwate of Ectates,
3.  All Reglonal Offices of the ate of Estatas,
Copy for informationto; -
1 PS to UDM/MaS (UD) )
2. SI.PPS to Secretary (UD)
: gﬁ” s«mummnbimtﬁ:mm Rashitrapati Bhawon,
New Dathi — 110 004. .
[W.rt, CCA Mesting dated 20.12.2012:Core Mo 3tem No.]
5.  TheEstablishment Officer, Department of Personnel & Trah
RPN i ' d&%m»«mwm
; Depariment ;
Lodh:ggﬁd.mbelhl - 310003 )
7. PS to
8 SLTMMfNEMnM-WManWW
O.M, on the website of tha Diractorata of Estates;
9 OL. Section, Directorate of Estatas - for Hindl Transistion, *
10. Guard File. . . 2
Deputy Dlrector of Bstites
R 9 2208 137> .



191 é0612021lﬂ NFRA

-

APPENDIX — 11

No. NFRA 07/l /2018-NFRA-MCA
Gow_n{uentoﬂndia
Mindstry of Corporate Affairs

5% Floor, A-Wing, Shastri Bhawan,
New Delhi~110001
Dated the 30% December, 2020

To,

\ 1he ()
~ National Financial Reporting Authority,
8% Floor, Hindustan Times Building,
Kasturbe Gandhi: Marg,
New Delhi-110001

Subject: Implementation of the decision taken in the Case No. 56/CCA/2020
in the meoting of Cabinet Committee on Accommodation held an
19.06.2020 regarding inclusion of National Financial Reporting
Authority (NFRA) and Investors Educition and Protection Fund
Authority (YEPFA) in the list of otganizations eligible for General
Pool Residential Accommodation (GPRA).

TRLER
Sir,

1 am directed to refer to NFRAs letter No. B-11011/1/2019-O/ 0 Secy-NFRA
dated 8.7.19 on the above mention subject and o state that the proposal of NFRA
was placed before the Cabinet Committee on Accommodation. Directorate of
Estates, M/ o Housing & Urban Affairs has informed that the Competent authority
has approved the proposal for allotment of General Pool Residential
Accommodation to (i) Chairperson, Members (full time) and.Secretary of
National Financial Reporting Authority (NFRA); (if) deputationists to NFRA on
mandatory posting by Department of Personnel and Training, as per their
entiflement at Commonwealth] Games Village, subject ..to
availability. Accordingly, the above mentioned officers and employees shall be
eligible for allotment of General Pool Residential Accommodation on maturity of
their turn in the waiting Hst subject to. fulfilment of other usual terms and
conditions.

Yours faithfully,

{(Rakesh Kumar)

Under Secretaxy to Govet t of India
Copy to: Under Secretary (General), M i__.—-‘i-ggé‘{v‘ ﬁa S
Eoosemam |

| GONSIGHEE, MFRAS
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Fiin No. NFRA-OSME/2020-Comp-MCA {Computer Na. 1713565 )

{
* L 3

Na.mA\-wmecup-Mm
. Government of India
Ministry of Corporzte Aflirs :
© 5% Floor, ‘A’ Wing, Shestri Bhawan
/ - New QRelhi-110001,
e Duted , 2020
To >
. AheSecrouty .
.~ National Financial Roporting Authority
‘8% Foos, Hindustan Times Building
Kastirba Gandhi Marg, New Dethl -
Subject: Terms and Conditians for Deputetion/ Shoxt Term Contract tn NFRA-
rep.
Sir

Tem divected to refix to NFRA's letter No. NF-12019(11)/3/2019 dated 02.09.2020,
.on the subject mentiond sbove and to, sy that approvil of the Conipetent Adthority is hersby
eccorded for the temms apd Couditions for Deputition/ Shoet Temd Contract in NFRA as

detailed below in the table:

SL [iypeofpay, [Tormssnd Conditiyns for employee appaintid an

Ho. Alawrances sad  depuintion/Short Term Coptract ba NFRA -
benefits, ' b L

1. (™o Dejtation / Short tém Coftract in NFRA will be in accondsice with the following :

. Nationi] Financial Reporjing Authosity (NFRA) (Recrmitment, Salary,
Allowances sud Other Terms and Conditions of Service of Secyetary, Officers
and Other Rinployees of Authority) Rulos, 2019 potified vide Miniatry of

. GutpmatumwAM‘ (MCA) gazette Notification No. G.8.R. 369 (E) dated 16th

. May, 2019, - .

§i. DOPT OM No. 6/812009-Batt (Pey-11) dsted 17.5.2010

1. DOPT OM No: 2/62201 6-Estt.(Pay-11) dated 17.2.2016

iv.DOPT OM No. 2/11/2017-Estt.(Pay-11) duted 24.11.17

3 Pey.. - e = An employes of Cenftdl Govotument sppointed o
. Peputation deputatian to's post in NFRA may elect 5 draw cifiver the pay in:
oligwance thic eoale of pay of the post in NFBA, ér his pay in the parent.

cadte with depitatioi-allsivance. Deputation allowance will be i
socordance with MCA letter No. NFRA-05/19/2019/COMP--
FMCA dated 28,05.2020 a8 amended from time to time.

An erhployee appointed on short texm contrect to a pst in
NFRA, will get Pay as per NFRA pay scale ozly.

3. Demmess In un‘of.%n employee appointed on Deputation in NFRA,

Gaimeniond fram aOffies by RANESH KUBIAR, UNDER SECRETARY, MCA on 20/0/20 08:00 PIS
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Fila No. NFRA-05/18/2020-Comp-MCA (Computer No. 174355 )

Desrness allowznos wil] be s spplicable for Ceutral Government
employees/ NFRA pay scales depending on point 2 above. ‘

In case of an cmployes sppofnted on Short term contract in
NFRA, Dearness allowunce will ba es applicable for NFRA pay
scale.

As per existing s} of Govt of Indim, the following
pcntdbmmmpsyub byNFR.A
2. Leave Salary Contribution: Leave Salery Contribution has |
been prescribed as 1195 of the pay as presaibéd in the FR 116
&117.
b. Pension Centribution: as per satea of contritmtion ag  *
preacribed in the FR 116 £.117. The same has the range
between 7:23% of the monthly Pay corresponiding to the years
of services In the parent department.
c mmmwmw ‘tmployer’s Share ghall
be at the rate of 14%.

S [Contributery +‘mployer's eonttibution, will be paid to the lending organisation at the
rovidemt rate of maxinnm upto 12% of the Pay of the employes; ns per EPF
sund/Bmployees |Aet, 1952 snd CPF Rules, 1962 ..

Provident Pund .

6. [cining  time,|The Officer/ seavices would be covered under CCS Joining Time
lojning time pay  jules.

7. Medidal facilities Mé&mlﬁﬂﬂﬁﬂhﬂlhhpumﬂ(u)m{ejﬂ.&&wpmedhal
| Policy, Domniciliary, Anmm) Health Chack-up) of MCA letier Nao,
| NFRA-05/19/2019/COMP-MCA dated 28.5.2020

] I":uva :.nnwmﬁ'ummlmmmmm

shall be regulated by the legvo rules of the perent arganisation. Lesve
will not be a maliter ﬂghtmdpinrappmvalnfluve inshuding
station Jeave will be to be'taken fiom controlling officer
concerned in NFRA. 'Specific office hours “for the wmployee on
Heputation / shoat term comtract to NFRA will be as per NFRA / office
procedure of NFRA.

9. [Gratuity In case of an employee sppointed on Deputation / Short term contracy
C entribution. -'=mmm&sGuMyh&cp=hﬂofdwnhﬂmlmm

omtract will be peid by NFRA to the lending organisation ag per rules
und rates prescribed by the lending organieation and acoepted
MCA. a8 per rules, Gratuity Contribution at the maxinmm rste of One
rnmﬂsruyplmnmuAnmpwmmmumom
an Officer, .

10: [ouse nmoufumhyummhdmbmhﬁonf&hmmwm

viHowsnce (HRA) o NFRA, HRA will bo paid tn the' emplayee as per MCA latter No.
FRA. 05/19/2019/CONMP-MCA dated 28.5.2020. In case

Gansrated from eOffice tyy RANESH KUMAR, UNDER BECRETARY, MCA on 20/10/28 06:00 P13

|9
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] hwmummmwwmhm,a]

| Directorats of Batates, Ministry of Utban Development, (Ref MolD,

‘J___ oW MOHUA, OM No,12035/12/2013-PoL Il dated 15.01.2014) '

H. [Traneport n case of an mhm-w“m%l'&mmmu

\llowanco(T.A) fi NFRA, Traisopo roit aflowance will be peid as per MCA letter. No:
NFRA osnsmm:om-ummmm

TA mployee .
13. Childea nm»f‘anemphyeeippuinbdunbepmﬂmlsrim‘mébn .
“ducation p-mmmmmmmummmgmm
sHowance * B MCA. leticr "mo. NFRA-G/19201/COMP-MCA  Datts

0 8.05.2020.

frcility for the sam period/block yearip I/ her pavent orgemization,
15. Other Perks and/m oﬂﬁp@‘aﬁ@'aﬂoﬁmmﬂﬁdﬁﬁumuuww
acilitieg Immﬁmtoﬁma-ﬂmva;mmlrzMum-n
drtissible to employees of NFRA. siall not bo ddmissible to the
] ﬁwmmmmmﬂhymwh
| u the parent x :
6. [Employess "u&eemﬂaﬁmwmehq:emlmmﬁﬁnuaﬁumam
Coirtributi mmmm«;mqunhmmmmm
| mtted to the Parent organisstions,

Inmeofdaﬁﬁwﬁmonmy‘ the decision of MCA/NFRA will be final aug

2
3 mmmmwdwmmmau&m
vide their note #56 dated 09,10.2020,
Yours faithfulfy,
_ (Rakesh Knmar)
Underm'hﬁa&vg.oﬂnﬂn

%

Sanerctod from eOMo« by RANESH KNAR, LADER SECRETARY, RCA _h 2010/ O8:00 Py

~ L0 —



AP Dix T

No. NFRA-05/7/2020-Comp-MCA -
Government of India
Ministry of Corporate Affairs

5™ Floor, ‘A’ Wing, Shastri Bhawan
New Delhi-110001,
Dated 215 September, 2021
To

The Secretary

National Financial Reporting Authority

8™ Foor, Hindustan Times Building vy
Kasturba Gandhi Marg, New Delhi

Subject: Perks and Allowances for staff on deputation/ short term contract in NFRA-reg.

Sir

I am directed to refer to NFRA’s letter No. NF-12027(23)/2019 dated 16.08.2021 on the
subject mentioned above and to say that for officers who are on 7th CPC scales, the perks etc as
admissible to officers & Staff placed in similar scales in the Central Govt. shall be applicable.
Further, in respect of those officers & staff who choose to opt for pay scales as per their parent
department, the perks etc corresponding to such scales shall be applicable.

2. This issues with the approval of Competent Authority.

Yours faithfully

(Rolka stk ot

(Rakesh Kumar)
Under Secretary to the Govt. of India



ARz pix I

File No.NFRA-05/19/2020-Comp-MCA

o
;
No. NFRA-05/19(2020-Comp-MCA
Government of India
Ministry of Corporate Affairs
sth Floor, ‘A’ Wing, Shastri Bhawan .
New Delhi-110001,
: Dated  May, 2021
To §
{
The Secretary
National Financial Reporting Authority
8% Foor, Hindustan Times Building
Kasturba Gandhi Marg, New Delhi
Subject: Terms and conditions for staff on Deputation/ Short term contract-reg.
I am directed to refer to NFRA’s letter No. NF-12020(11)/8/2019 dated 18.11.2020,
3. on the subject mentioned above and to say that approval of the Competent Authority is hereby
accorded for the terms and Conditions for l?epumuon/ Short Term. Constract in NFRA as
detailed below: i
4 Payment of EDLI (Employee Deposit Linked Insurance) @ 0.5% of (Basic Pay +
allowances counted for DA + DA) subject to maximum of Rs. 75 per month.
ii. Payment of administration charges on EPF @ 0.5% of (Basic Pay + allowances
counted for DA + DA) .
The above charges will be in additiosj to the contribution of 12% as per para 5 of MCA
letter of even No. dated 29.10.2020.
2. Further, in case of any changes in thL CPF/EPF/NPS, etc. by the competent Authority
the same would be applicable.
3. Grant of Annual Increment in Basic Pay would be as per the extant rules of DOPT
from time to time. / a
‘ w)' 4, This issues with the approval of Competent Authority and concurrence of AS&FA
vide their note#106 dated 30.04.2021.
Yours faithfully,
} (Rakesh Kumar)

! Under Secretary to the Govt. of India

Date: 2021.05.2 :16:36 IST

-



